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THE MINISTER OF FINANCE (SHRI YASHWANT SINHA): I beg to move :

"That the Bill to amend the High Denomination Bank Notes (Demonetisation) Act, 1978, be taken into
consideration."

Mr. Chairman, the yearly demand for fresh currency notes has been growing at the rate of 15 to 20 per cent. In
order to increase the production of currency/bank notes, the Government has initiated several measures like (1)
modernisation of the existing two note-printing Presses at Nasik and Dewas; (2) setting up of two new note
presses under the control of RBI; (3) introduction of Rs.500 notes to relieve pressure on Rs.100 denomination
note; and (4) import of printed notes to the extent of 3600 million pieces (2000 million of Rs.100 and 1600
million pieces of Rs.500 denomination) of a total face value of Rs.1,00,000 crore. Despite these measures, the
demand-supply gap of fresh notes is expected to go up to 12680 million pieces by 2005. The year-wise gap is as
follows:

Year Shortfall

1998-99 5574 million pieces
1999-00 2300 -do-

2000-01 4350 -do-

2001-02 6600 -do-

2002-03 7480 -do-

2003-04 9580 -do-

2004-05 12680 -do-

The Government has, therefore, proposed to print Rs.1000 notes in order that the note-supply position in the
country 1s improved.

Sir, prior to 1978, we had in circulation high denomination notes of Rs.1000, Rs.5000 and Rs.10000. However, as
per provisions of the High Denomination Bank Notes (Demonetisation) Act, 1978, all these high denomination
notes have ceased to be legal tender in payment or on account at any place on 16.1.78, i.e., the date on which the
above mentioned Act had come into force. In order to facilitate issue of the proposed Rs.1000 notes, the High
Denomination Bank Notes (Demonetisation) Act, 1978, would require amendment.

While the preamble to the High Denomination Bank Notes (Demonetisation) Act, 1978, states that "the
availability of high denomination bank notes facilitates the illicit transfer of money for financing transactions
which are harmful to the national economy or which are for illegal purposes", I am sure that the honourable
Members of this august House will share my view that the root cause for illegal transaction lies not in notes of
high denomination but elsewhere.

It is a well known fact that the purchasing power of the rupee has gone down considerably since 1978, i.e., when
the high denomination notes were demonetised. In terms of movement in Consumer Price Index (base 1982 =
100), the value of Rs.1000 would now be only Rs.160 -- which entails that an average consumer requires notes of
a higher face value for his normal cash transaction.



In the above background and till such time other methods of payment gain root, it would be in public interest, to
introduce higher denomination note of Rs.1000 to meet the demand of high value cash transactions.

Sir,may I now move for leave of this Hon'ble House for consideration and passing of the "High Denomination
Bank Notes (Demonetisation) Amendment Bill, 1998?

MR. CHAIRMAN : Motion moved :

"That the Bill to amend the High Denomination Bank Notes (Demonetisation) Act, 1978, be taken into
consideration."
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>SHRI P.C. CHACKO (IDUKKI): Mr. Chairman, Sir, I stand here not to support the Amendment Bill moved by
the hon. Finance Minister. In 1978 when the Demonetization Act was passed by this august House, the objective
of that Act was not the one sentence which was quoted by the hon. Finance Minister in his speech. It was not the
only thing in the Statement of Objects and R$easons. The Statement of Objects and Reasons of the
Demonetization Bill was truly reflecting some of the maladies which were persisting at that point of time in our
financial sector. The then Government was forced to take the action of demonetization considering the
prevailing black money circulation in the country. I am sure that the Finance Minister cannot deny in this House
today that the black money in circulation is less than 1978. The black money in circulation is going up. Today,
probably it is not within the reach of this Government or within any kind of calculations of the Finance Ministry.
The fact is that black money circulation is going up. Sir, I am more astonished to listen to the explanation why
this high denomination currency is to be printed. According to the definition in the Bill, the high denomination
bank notes means, in other words, this Bill enables the Government not only to print thousand rupees note but
also notes of the denominational value of five thousand or ten thousand rupees issued by the Reserve Bank of
India. So, if this Bill is passed by Parliament, it empowers the Government, not only to print thousand rupees
note but also print five thousand rupee note and also ten thousand rupees note. The justification which the hon.
Minister has given is that the value of the money 1s coming down. Today's value of a thousand rupees note is
only Rs.160. This is the admission of the gross failure of the Finance Ministry itself. The fact is, the Government
is not able to contain the fall in the value of the rupee which is falling very steeply. The Government is not able
to control it. The remedy suggested by the Minister is to print more notes.

There are very alarming reports appearing in the newspapers in recent days that high denomination notes are
being printed outside. The other day, the Times of India reported that high denomination currency notes are
printed in Pakistan and are being smuggled into India. It is in circulation in large quantity. I do not know what is
happening. What are the steps being taken by the Government for checking this smuggling of currency notes?
When the note in circulation was not sufficient for the requirement of the country, we had decided to print notes
outside. As stated by the hon. Finance Minister, currency notes are not only printed in India but also outside and
then they are brought to India. Many of the currency notes which are in circulation in the country today are
printed outside only.

I would like to invite the attention of the hon. Minister whether he has ever examined the functioning of the
Security Presses in India which are printing the currency notes. The two currency notes printing presses are in
India. Are they working to their optimum capacity?

As a Member of the Committee on Finance, I remember the discrepancies in the functioning of the currency
printing presses in India, which were brought to the notice of the Standing Committee. In this regard, in one of
the reports, the Standing Committee has made a recommendation also to this House. The fact is, today India
cannot have the facility to print its own currency notes also. It is not difficult for a country like India to build up
the facility of printing currency notes, printing with the latest offset press or whatever kind of sophisticated



printing facility which is available. The fact is that two of the Presses in India are not working to their optimum
capacity and because of that, we are printing notes outside and bringing them to the country.

What is the security of our monetary system? Now fake notes are being printed outside and then smuggled into
India.

The Government does not have any account. The Government does not have any control. Now, the Finance
Minister has just returned from the World Economic Forum. So, probably, the ground reality in India may be
little away from him. He thinks that the common man is dealing in hundred rupee notes only. I do not know
which is the target group before this Government and this Finance Minister. The Minister has brought this Bill
with the assumption that the common man in India is dealing only in hundred-rupee notes or thousand-rupee
notes. Sir, if the price of onion is going to be more than Rs. 100 per kilogram, then probably, his justification
may be correct. I take it as a forecast probably that in the near future, the price of onion is going up to Rs. 100
per kilogram because he thinks that the common man only has to carry thousand-rupee note, which is not
available, to buy ordinary things. Probably in the regime of this Finance Minister in the BJP Government, we
can anticipate a day when the common man is going to buy onion at a price beyond Rs. 100. Is that the
justification?

How is the black money being hoarded? How is the black money being handled in this country? In 1978 when
the Indian economy was booming, when the Indian economy was in a take off stage also, we found it an
effective remedy to stall this black money in circulation by demonetising the note. In 1978, the Act was passed
after careful consideration in this House and it was prescribed as an effective remedy for containing black
money in circulation. Now, the Minister says that the source of black money is not in the high denomination
notes but it is elsewhere. I would request the hon. Finance Minister to please explain that “elsewhere' because we
are not aware of it. For the people earning through illegal sources, it is a very safe method to keep black money
in high denomination notes.

Then, there is no guarantee that the Government of India or the Reserve Bank of India is not going to print five
thousand-rupee notes tomorrow and ten thousand-rupee notes day after tomorrow. As said by some friends here,
the elections are nearby and we are hearing the rumours that there can be an election any day. In that kind of a
situation, this Bill is very meaningful. I am not attributing any motives, but the thing is that two-rupee, five-
rupee and ten-rupee notes which we are handling every day are soiled and torn notes. We are even handling
pieces of the notes. We are even getting currency notes of these denomination with a lot of patchwork. If we go
to a shop, we are going to handle soiled notes. The Finance Minister is not at all mindful of the soiled notes
which the common man is handling in this country. People go to vegetable market and fish market and they are
dealing in that kind of notes. If you go to a shop and get a torn note, you cannot say that you do not accept it.
You have to take it.

The area of note printing is not getting any consideration by the Finance Minister. The fact is that no printing
press attached to the Reserve Bank is working properly. The employees of the presses were on strike. I am sure
that the Finance Minister is aware that the employees working in note printing presses were on strike. These
presses are still not working to their optimum capacity. The only remedy he finds of all these problems is that we
should print thousand-rupee notes, five thousand-rupee notes or ten-thousand rupee notes. That is giving rise to
all kinds of opportunities to speculators and black money hoarders. What we did in 1978 was done with very
good intentions. Moreover, the high denomination notes which are smuggled into our country are exactly the
same and the common man cannot make out the difference. The common man may not be handling thousand-
rupee note, but Sir, even then, if the note is in circulation, he cannot make out the difference. We are already
getting the notes printed outside the country and bringing them from there. So, irrespective of whatever safety
precautions are being devised by the concerned people, notes are not distinguishable. Such a kind of situation is
there. There is also a report of large-scale printing of fake notes and that the fake currencies are gong to flood the
market. We have seen in the past and history tells us how fake currency notes have completely crushed the
economy of many countries. This happened during the World War period. I need not go into all those historical
details, but the fake currency which is flushing the country and the market today is phenomenal and something
beyond the imagination of all of us. Knowing that the Indian currency is sliding down, knowing that the fake



currency is in circulation, he is not taking any action for containing all these things, and not taking corrective
steps to make available the common man's currency, that is, two-rupee, five-rupee or ten-rupee notes.

Now, they are concerned about printing only thousand-rupee notes. This shows the priority of this Government. I
am very sorry to say that there are a number of Bills before this House. We are all waiting for very important
Bills which this House is supposed to discuss.

What is your priority? The Government has got the prerogative to decide which Bill should come first. You gave
the priority to this High Denomination Bank Notes Amendment Bill, and the other Bills are yet to come before
the Parliament. We are not sure whether they are going to come or not.

MAJOR GENERAL BHUVAN CHANDRA KHANDURI, AVSM (GARHWAL): It is the BAC which decides
about the Bills that are to be taken up in the House. It is done in consultation with everybody and it is not done
by us only. You are a part of that system.

SHRI P.C. CHACKO : That is not correct, Khanduri Saheb. There are four or five very important Bills about
which the whole country 1s discussing and we have decided that they should be brought before the House. But it
1s the prerogative of the Government to decide as to when those Bills should be brought. You find it convenient
to bring this Demonetisation Bill first leaving the other Bills behind.

PROF. P.J. KURIEN (MAVELIKARA): In BAC, we only allot time. It is for the Government to introduce those
Bills and it is the Government's prerogative.

MAJOR GENERAL BHUVAN CHANDRA KHANDURI, AVSM : I am saying that when a Bill is brought
before the House, the date and time are fixed in consultation, and it is not a unilateral decision.

SHRI P.C. CHACKO : In the BAC, we only decide the time and you decide about the Bills to be brought before
this House. You know it very well. You find that the Cotton Ginning Act or the Demonetisation Amendment Bill
1s more important than the Women's Bill or the FERA Bill or the other Bills. It 1s the prerogative of your
Government and we have nothing to say on that. Probably, this Government is having some kind of a
psychological problem. I do not know what 1s the priority of this Government.

Today, the common man is finding it extremely difficult to even buy vegetables and the people, with great
difficulty, are transacting with soiled notes. When low denomination notes are not available, it is the
responsibility of a responsible Government to provide it. But I will not call this Government by using that
adjective. Still, the Government is expected to do justice to the common man by printing low denomination
notes. When the Government cannot do that and if this type of a Bill is brought before this House, then, I think,
it needs a careful consideration of this august House.

The black money that is in circulation in this country today is three or four times more of the official currency.
The amount of black money that is in circulation in this country is anybody's guess, and nobody can have any
kind of definite calculation on this. In that kind of a situation, in the background of smuggling in of fake
currencies and non-availability of low denomination notes, I find it really difficult to understand the intention
and the purpose with which the hon. Minister has introduced this Bill. The Heavens are not going to fall if Rs.
1,000 notes are not printed tomorrow or if Rs. 5,000 notes or Rs. 10,000 notes are not available; and no common
man will die of starvation. It need not be the Government's priority to print high denomination notes. We know
that somebody is waiting because many of these things are done under unknown pressure. The hon. President of
the BJP himself once said that the people in power may have pressures and we do not know what kind of
pressures are acting on the people in power. We do not find any meaning or reason, but the people outside may
be finding a good reason in this kind of a legislation. I think that it is not a priority. Its intention is not good and
it is not going to help the Indian economy or is going to improve the situation as was explained by the hon.
Finance Minister.

This Bill has to be withdrawn and there has to be a discussion on this because these are all things where there
has to be a very serious discussion with the political parties and economists. I do not think that these type of



things are taking place today. I do not think that this Government or the leadership of the Government gives any
priority to discuss with people about things like how to contain the black money, how to contain the fake
currency, and how to set the things right. So, the high denomination currency notes which the Government is
now proposing will bring danger to our economy. That is my feeling.

While addressing the international forums, you may be under different kinds of pressures. But the Government
should keep its feet on the ground, and think of the realities. The common man of this country is not expecting
this august House to take a decision on printing Rs. 1,000 notes; they are waiting for something else. You are not
able to give that "'something else.' You are coming here with all kinds of excuses, whatever may be the reason
behind that.

Sir, nobody, with any sense of responsibility, reason and love for the country and the economy, can support a
legislation of this kind.

Sir, I am not making any kind of personal allegation, especially against my frined, the hon. Finance Minister.
Whatever might be the circumstances under which he has brought this Bill, I consider that it would be prudent
on the part of the Finance Minister to withdraw this Bill and allow things to be discussed in an impartial manner
at various fora and see whether this is a neccessity and the priority of time.

Sir, with these few words, I once again would like to request the hon. Finance Minister that this Bill may be
withdrawn and if the Government is going to press for it and if this Bill is going to be put to vote in this House,
then I would like to say that I would oppose it.
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"Whether the Government has decided to issue currency notes of higher denominations, such as those of Rs.
1000, Rs. 2000, and Rs. 5000 and if so, the details of the decision".
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I was referring to a question of 24th November, 1997 which says,

"Whether the Government has decided to issue currency notes of higher denominations, such as those of Rs.
1000, Rs. 2000, and Rs. 5000 and if so, the details of the decision and what action has since been taken in this
regard.
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"Considering the present demand supply gap of fresh currency notes and the real value of the notes, it has been
decided to introduce notes of Rs. 1000 denominations. This will facilitate meeting the demand of high value
encash transactions. However, for this purpose, the High Denominations Bank Notes Demonetisation Act, 1978
would require amendment for which action has already been initiated".
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SHRI P.C. CHACKO : Do you agree that you are following the policies of the previous Government? I am
happy about that.
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SHRI P.C. CHACKO : Do not repeat the mistakes, correct them.

SHRI CHETAN CHAUHAN : We are trying to correct them.
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SHRI C.P. RADHAKRISHNAN (COIMBATORE): Congress Party had led the country towards progress. That
is why the Indian Rupee lost its value so badly.
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>SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Mr. Chairman, Sir, [ oppose the Bill. I have not
accepted the briefs on it of any of these gentlemen. I have my own stand. Now, we were opposed to
demonetization even in 1978 when the Act was introduced in this House because we were very certain that it
would not do away with black money. The simple reason that was advanced at that time was that black money
circulation would be curtained fully through demonetization and for that purpose, the original Bill was
introduced and passed. Now, we are discussing about the very same measures after 20 years of experience.

My learned friend was dealing with black money circulation. As per the average estimate, I read a recent
periodical, there 1s about Rs. 50,000 crore of black money in circulation in India.

15.00 hrs.

Nobody can find it; nobody can take action. This is the present economic situation of the country. How can we
escape from this? We have heard about the hawala case in which many politicians were involved. That case also
was dealing with black money.



Now, fake notes and black money are two entirely different things. Printing or possessing fake notes is an
offence under the Indian Penal Code. It is a counterfeit currency for which you will be imprisoned. But black
money is not fake note. It is unaccounted money. I am speaking about the unaccounted money that is in
circulation, that is, the real black money which is threatening the economy of the country.

It has been admitted that high denomination notes are printed abroad by two agencies: one 1s the Reserve Bank
of India and the other 1s the Central Government. They print high denomination notes abroad and bring them
over here. It is legal circulation. But there is another system by which the same high denomination notes are
being printed without the authorisation from the Central Government. That money is also in circulation. That is
available in different countries: in the Western countries, in the Far-East and in the Middle-East. If the hon.
Minister of Finance goes to any country, to any foreign market, he will easily get bundles of Indian notes of
thousand rupees denomination. If you have any doubt, you go to any country in the Middle-East or in the Far-
East and see for yourself. You approach an industrialist there, having business connections with India, you will
get any amount of Indian currency without any difficulty. How i1s it possible? It is possible because our currency
1s available throughout the world and that 1s being brought into the country. Our economy is challenged. Can we
escape from this difficulty by a simple process of demonetisation? I do not think that it is possible. The entire
currency system will have to be changed. Can you do 1t? Can you change the entire currency system irrespective
of the fact whether it is high or low in denomination and bring in new notes? It is a highly drastic step for which
there must be political wits and political guts. If you can undertake that process, you will be able to curtail black
money though not fully, to a considerable extent. We are not able to do it. This is my suggestion.

I ask my hon. friends here to bring me five two rupees notes together. I am sure you will not get them. You go to
any market, the balance money will never be paid in two rupee notes. If at all it is paid, it will be a soiled note.
That is our experience in the market. The poor man is dealing with two rupees notes but that is not available. I
have not seen one rupee notes for the last one year. In spite of my repeated efforts to find a one rupee note in the
market, [ could not get it. I tried my level best to get a two rupees note throughout Delhi but I got a soiled note,
that too in a petrol pump. So, in the common day-to-day business, we are not getting currency notes of lower
denomination like the one rupee note and the two rupees note. What is the condition of five rupees notes? That is
also lamentable. You will get five rupee notes in two pieces pasted by a plastic paper.

I hope you will agree with it. You can never get a new five rupees note.
SHRI C.P. RADHAKRISHNAN : All of us agree with you.

SHRI VARKALA RADHAKRISHNAN : You cannot get a new five rupees note. If anybody can give me that, I
will give him Rs.10. Getting a new five rupees note will be a new thing; and 1t 1s a matter to be exhibited. That 1s
the position. My learned friend, hon. Finance Minister is not worried about these things. He is not worried about
the common man. I do not say that he is alone liable for this. The Bill was brought forward by them. So, they
have estoppel, in the legal sense, but I do not have any estoppel. This Bill was brought forward earlier, but that is
not a justification for our support.

So, I would suggest to the hon. Finance Minister to bring a Bill which would help the poor man. Anyhow, you
cannot control black money. That will be in circulation and that will always challenge our economy. Nobody can
prevent it. But at least you can help the poor man by keeping in circulation notes of one rupee, two rupees and
five rupees denomination. That is one thing.

Now, I sincerely ask the hon. Finance Minister about one thing. There is a Bill before this House, called the
Foreign Exchange Management Bill or FEMA. The FEMA was introduced to replace FERA, that is, Foreign
Exchange Regulation Act. The legislation is very important especially in the matter of circulation of black
money. For that purpose, we have the investigating agency also. So, we are going to discuss the provisions of
Foreign Exchange Management Bill and he could have waited till the House takes a decision on that Bill. He has
not done that. Why 1s it so? I do not understand the logic behind it.

What 1s the important aspect of the Foreign Exchange Regulation Act? As per the provisions of the Foreign
Exchange Regulation Act, money laundering or the black money business 1s a penal offence; the person found to



be guilty will be treated as a criminal and he will be sent to jail also as a criminal. That is the most important
thing involved in the Foreign Exchange Regulation Act.

Now, the attempt is to make it a civil offence under FEMA only because we speak of liberalization and
globalisation, and we also speak about foreign exchange coming to India to help us. In these circumstances, the
criminal elements should go. So, you can bring in any amount of money and you will not be sent to jail; and you
will be treated as a civil offender. You will be given a high status. That is the provision under FEMA which 1s
before this House. Here, he will not be treated as a criminal. Even if he is Shri Harshad Mehta, he will not be
treated as a criminal. He will be treated as a civil offender, as per the provisions of FEMA. That 1s the change
that is to be adopted by this House, when he brings forward this Bill. So, people can bring in money. They can
do any underhand dealings in foreign exchange. They can import any amount of foreign currency or Indian
currency and they would not be treated as criminals. They will be treated as civil offenders even if they commit
offences affecting the economy of the State, that is, the market economy.

It is listed behind the market economy of India. That is what they are going to introduce.

As per the provisions of the Indian Penal Code, cheating or 420 is an offence. It is treated as a non-bailable
offence. A person who is cheating the economy, is cheating the State but he will get an honourable dealing. The
offence committed by him will be treated as a simple cheating. But, as per the provisions of FEMA, he will be
treated only as a civil offender. Would it be right? Would it be conducive to prevent black-money? I do not think
it is, until and unless he is treated as a criminal against the State, we cannot stop this. The Enforcement
Directorate, the Director and others will go into the investigation.

I do not want to go into the details as I will deal with it when the Bill will come up for discussion before the
House. I have made a reference to this particular Bill because it is directly connected with the present Bill. The
Finance Minister ought to have waited till the House has taken a decision. If the House was in favour of it, he
could have very well brought this Bill. He has not done this. So, I would say, it is improper on his part to have
brought this Bill and that perhaps is the main reason for me to oppose it. I would advise the hon. Finance
Minister to think it over again and again. If the Minister is really inclined to stop black money, the first thing that
the Minister should do is to bring currencies of small denominations. The Reserve Bank is not in a position to
control the economy. Today, what is the value of a thousand rupees note? I think it is only worth Rs.160 and who
knows, it will be maintained once this Bill is passed. Nobody is in a position to say anything. The economy is
beyond our reach and every day, the value of Rupee is coming down. In the changing circumstances the present
Denomination Bill will not be of much help to restore or to maintain the economy. With these words, I oppose
the Bill.

>KUMARI MAMATA BANERJEE (CALCUTTA SOUTH): This is a very small amendment Bill. [ would like
to draw the attention of the Government that when there is so much of price rise, the small coins or small rupee
notes are not available in the market. Yesterday also, we had a discussion on the price rise, though I did not take
part in the discussion because our Party representative, Shri Sudip Bandyopadhyay spoke at great length on it.
We wanted the Government not to accept the amendment by which the black-marketeers or the hoarders get any
relief. Instead, the Government should bring a comprehensive and a stringent Bill so that stringent action can be
taken against the black-marketeers and the hoarders. Of course, this amendment will help big transactions but it
will be of no help to the common people. The common people includes, farmers, villagers or I would say it
includes everyone. So, | would say, there is time for doing everything. Since we had so much of price rise, 1f we
pass this amendment Bill, a wrong message will go to the country that it will help big people. It will only help
the black-marketeers and the hoarders.... (Interruptions) Of course, our support is with the Government and it
will continue.

We will support you. But we have different ideology and philosophy. We would always play our game for the
poor people and for the people. That is why I can give my personal opinion. At this moment, we feel that the
main responsibility of the Central Government and the State Government is to control the price rise and to see
that more coins and more and more small denomination notes are made available. They are not available.



Sir, we have our own mint. But I do not know why they are getting the notes printed from outside. We have our
own infrastructure. Let us strengthen our own infrastructure so that we need not get our coins printed from
outside. I am sorry to say that instead of supporting the Bill, because of the time factor, we oppose the Bill. |
think the Government may consider the common feelings of the people.

I know there 1s a shortage of the currency notes. The Government have said in their objectives that there is a
shortage of currency notes and that is why the Government is brining Rs.1000 denomination notes. But if you go
to the market you will see that there 1s no change for Rs.100. If you go to the shop, you will see that even for
Rs.50, there is no change. So, the Government has to give more thrust in that area. The small denomination
coins and notes should be made available to the people.

Secondly, I want to raise an important point. We have said that right now, we will oppose this Bill because of the
greater interest of the people, though we welcome the liberalisation policy. It is not this Government which
brought it. The earlier Government also brought it. So, there is nothing new. But there is time for everything.
The reason why I am telling this is that if you print Rs.1000 denomination note right now, then I do not know
what would happen to small currency notes. The interest will be more for printing Rs.1000 denomination notes.
But there are some people who get only Rs.1000 per month as salary. If they go to the shop, the shopkeeper
would say that there is no change. Sometimes you are bound to pay more. If you pay to the rickshaw puller or
autorickshaw puller or the shopkeeper, they do not give back the change. But we cannot blame them because it is
not available. The Government has to look in this area very seriously.

Now, I want to raise a matter which I raised earlier also in this House. Sir, do you know that there is no Indian
currency in North Bengal? The Bhutanese currency has captured North Bengal totally. In this connection, I had
written a letter to Shri P. Chidambaram when he was the Finance Minister and he gave me a letter saying that the
Reserve Bank will look into the matter. I had given all these documents to Shri Chidambaram, the then Finance
Minister. He agreed that this 1s a fact. Do you know the rate of currency note of Bhutan? It is half of the Indian
currency. Now, there is no Indian note in Darjeeling, Jalpaiguri, Siliguri, Cooch Behar, Alipurdwar, Balurghat,
Uttar Dinajpur and Dakshin Dinajpur. Only the Bhutanese currency is there. That means we do not have any
control. Then what is the function of the Reserve Bank? The District Magistrate should have looked into it and
the State Government should have looked into it. They are not taking care of this. If the foreign currency
captures our country then there will be no value of the Indian currency. I want an investigation in this matter to
find out who are the people who are encouraging the Bhutanese currency instead of the Indian currency.

You are a very sensible man. Please do not be in a hurry to pass this Bill. Otherwise, it would send a wrong
message. I think it is better to withdraw this Bill. You talk to all party leaders. Sometimes, in a Parliamentary
democracy, it is the ethics that we have to be together. We have to discuss it with each and everybody. When, the
discredit comes, only the Government will take it. But when the credit will come, it will be divided among all.
That is why in this type of a situation, I think it will be better instead of passing this Bill in a hurry, you discuss it
with all the political parties and take a concrete decision. We do not have any objection to that.

b=

it mte=t foe (Fafcan): gumafa s, & s fadas & foxty o siem # o @er gan &, FiRF sgr e o9 @ qEresiia agdt 8, St o= §
g gidl & 2R garen w3 § wgd AW g1 STl € 1 ¥ 9’ B AoEE ® a9 § o/ o € SR SR e @ af ygd ¢ 6 e 9rdEm
ST @ WM SIS e €t Sai e 8 i woo T %1 A 8 @l o @ feiw daR &1 52 At @ gamen A § AR S gieren
FA | w fovie st gidt @1 36 91 $ '\ H @ w Rjue H 2000 B Aiet Hi fomfya w far on1 5w wwg e s@ent # @R ugt
ot fof 39 391 % SRS A AT Al HT HUT FIA AT AT A 9" B G T HH ST HeRe ® ol § gEida & fgar | dw o
TG -F ST TUU FT FTEIHI0T 819 $ 9% sthAThiead 36 a9 Hiekl § T@ FT Iot W 9 | §H 79T 9T ¢ | ¥ IeH 9T Hi 9 o
g & Hewd &1 ¢4 H WHR A (a1 e H1 31 g7 B U Tl Hi 97| 36 T99 79 G871 § 9gd goonl €30 3 9 a1d W AR
T 7 s e 99 3w A o g, St g fourt #i Fe-eRER g@ied ® 6 99 geE S €, U & Al S iR ST @
foapT 2T & folu TohaTel @ie o o 21 3% fou Sue o O e €1 %¢y ¥ T 91 U AR g91e ST SiraT 18T @ Afeh o
o gAR 391 F1 T foken & aren sien 21 fowe 3R e Jie amy T € 97 SUE! SUaTd € Ol SHE a%Y 51 ® WHolvH St Hare
FH TEd € At we 92 A faRw | Suar € at 37 ARY S 39 F IuFT FIA arett arhd €, SNE T &, TRt s €39
T B WRT 9ra farteht nfafafiat w5t afnfaa w3 4, 758 733 |, o wemar $33 | o g 2



HElgg, g 39 o1 &1 2 {6 B12 et %1 31 9Ra WK 7 AR o F% 3 597 w KA 21 2-2 3R 4 TUC P A I 5% § M
Y-Ro AR TH U T ITP WY IR A F +Hf FTer 9% F fgan @ e wEr AR ford I F1 wen 2 e S e e @ik
BT # gt 8, 9% IR § Whole HA W FET gl 3 TG 2-3 AR 4 TUU R Al SR 9% W KU M0 & | §E B WERor T AR
I HieAEal Tgd ¢ | WY-TY TR Siet gited AR 9g W@ E | ot Wt it A 7w faw @ wRr 3k sRvd ey w g9 we i 2ker
P HE & @ | AT BT UH T TIAT 2]¢R B 28y TUC B SR &1 7| ¥R -oR o1 faspgdt o @ 2 1 voe a1g1 Hrw e @ fm 4R
I 31t gfe # Tuifta 3 § Rt 7egy 8 w21 tan o @ fF 9t giHe <9 suu 8t st i ue-sl v @ faes aniR § wEén
ggH Tt SEfeT 3% T % & S | 9t HET ¥ qRkif 3R wrene agdr €1

offe=, T wet R geT § U aeerae oI o iR 99 1 strevasar e 21 5 $iE g% ° @rar @ied ® o S, SEet sTed At
g2t Afee sraamt & fammoa F@ dol 3 5@ aifverd o= fan R g o9 ag omg ot Ji-d9 TR $UC S WIHR 7 Fd §RT GErIdn S
M % ot e ot 99 TR AR

gfe e O] U9 F. 7T & R Wi AEHT Bl e F AT 2 ot onar-ter B AR GHee! & fH® S0 Al $t o | @rdr @red 9@
Tk @ & AR 3 feurfore 71 & @ € | 39 WieT B SihSl B SR Fbl H IR BIEal feuve wg1 2, 7¢ wl 9T € | TUHT SRV TE ¢ {5
wiez 7l 2 a&f A FRiER ® o dar o s W a2 ) oy et % § W wredn @ w@ifE et wgae fawie g E, 3w Wi
QT T TSl TUAT ST 8 | & AT e IR Ui NfhE § o1 % fordt woreR € | vieenfre AR de wiee d et i dwm Wi w @
i FRIGRT Shi & UE A &1 A1 @ € | WD A aret -3 el § o of R § IS a1t & | ST 92T 584 oretl & | 9Rd
WHR AR foed HAer 30 T & i et e €, § 39 999 ® Ay @ SEA 9w €

[ufa TEigd, WEaT BEAE FEE A RIS A 1 TH-3¢ 9K FRIS ST o2 o € AR Fet o 5 eniered ol A Seist, Hu)
FHtAat § 9T 99 o o o 36 ave o1 fedt deen | o fGan at o 99 e 39 W ue T § SR EER 1Y Hetdl 18 TE R |
URA WEHR F Fe1 ¢ T Hoaer Z.21.3ME. & 9R & a8 o1 38 FM | Yieh a8 Ush Freisi-e a8 8, Thed WHR J2I-6% § g
fFd T ToEd @ 09 #i oM | Aeg @ ford dan @ | e e ureae wefat 3 wie @ #1 eREl duan ol €, S99 SR o
TIHN & FAT AT @ S THR FAT FIA 1 @l 8, g fored WAl HEigd @ ST T8I | T §9 HHa & Fehl AT a6 o1 =ed € at
o Y H T AR WeT ¢ X Feal € 1 gH U/ ST A€l H | TH Ferd W A U A wXIHT Wil & §9 U g9 & Al B 81
e Sa 7 T Zead W AR d% o ST Bt seda Tet W@ fae darera 3wt g ameth it g ¥ O # ol uw
&R, 31 91K, U &91K TUd & i 3101 AR 59 ¥ A Teeid W@l | & T¢ e 9rdl § 6 St A5l Hiigs auen €, St & $ 5
o2 3t w39 3B 9 | St 9 A B FT FAetgen 8, ST a5 A 2 | 3= vt &y 7 39 faer & foxty wwar €

>SHRI G.M. BANATWALLA (PONNANI): Mr. Chairman, Sir, it will be difficult to deny the need for currency
notes of the value of rupees one thousand. I frankly admit this particular reality of the situation. I do not want to
go into the details of how this situation has come about. But the fact remains that there 1s a need for the currency
notes of the denomination of rupees one thousand.

Sir, my principal objection to the Bill lies in the object that the Bill seeks to achieve, the larger scope of the Bill
as compared to the object enunciated by the Finance Minister. We are told by the Finance Minister that the Bill
is being brought forward in order to enable the Government to print currency notes of rupees one thousand. But
the Bill, really speaking, is very wide in its scope and therein lies my principal objection to the Bill.

The Bill really misleads the House. The provisions of the Bill give every latitude to the Government to go ahead
even with currency notes of the denomination of Rs.5,000, Rs.10,000 and, in fact, of any higher denomination at
the sweet will of the Government.

That is the great anachronism and contradiction, the misleading of this House with respect to the provisions of
the Bill and the objects placed before this House by the hon. Minister of Finance. Of course, there 1s a need for
this Bill not only for the people of the country prepare but also for the hoarders, black marketeers and the
underworld dons. But then proper measures will have to be taken in order to see that the misuse of the currency
notes are held in check and, at the same time, the needs of the society are fulfilled.

I have risen to object to the Bill on the count that the scope of the Bill is much more than what we are being told.
Secondly, I wish to emphasise the need for greater attention to be paid to the need for the notes and the coins of
smaller denominations. There seems to be an utter neglect of the needs of the society with respect to the
currency notes of smaller denominations. [ will not dwell on that particular point because Members after
Members have emphasised that particular point. The soiled notes that are in circulation are really a slur on the
Government. The Government must wake up to the reality. I must say that a flourishing business has also started
with respect to the soiled notes.



In Delhi itself I have seen a sign saying that soiled notes are exchanged here for good notes at very reasonable
rates. So, you find that these soiled notes are further giving rise to parallel currency or black marketeering. They
are being exchanged. At what cost are they being exchanged? Dealers say that they are being exchanged at
reasonable rates. Now, this is the limit of the depths to which the country can be brought. It does not behove well
for the country to find that its Government is not in a position to print its own notes. I must, therefore,
emphasise, with all the strength at my command, for the Government to pay full attention to the needs for the
notes and the coins of smaller denominations.

We have to import also, get our currency notes printed abroad and import them. Serious risks are involved. The
question of security is there. I must say that the question of security in the matter of printing of our currency
notes abroad and their import here, the form of transport that is used for the import, they all involve great risks.
The whole thing needs to be reviewed and full protection and security in this particular field must be there.

We are being repeatedly told of the fake currency that is in circulation. The ISI name is often quoted in this
particular respect. But one would like to know from the Government as to what are its achievements with respect
to the control of these fake notes that are allegedly in circulation. We would also like to know from the
Government as to what measures are being taken in order to see that the needs of the society for currency of
smaller denomination are fulfilled.

Sir, these are the few words that I wanted to place before this House. Another important thing that deserves the
attention is that we are being repeatedly told that here is a Government that runs on consensus, that it believes in
consensus and we find that the parties here in the House have expressed their doubts and reservations with
respect to the Bill. This is not in conformity with the claim of consensus that the Government repeatedly makes.

I would, therefore, most humbly request the Government to withdraw this Bill. It is not of such an immediate
necessity as to proceed with it flouting the need for a consensus. I am sure that if all gather together for
deliberation, a better way would be found in order to meet the currency needs of our country.

With these words and with my appeal to the Government to withdraw this Bill in the interest of a consensus |
would like to emphasise that greater and greater attention has to be paid to the areas like lower denomination
notes, areas like security concerning the printing of currency notes abroad and their import over here.

It cannot be denied that there is a flourishing black market and the higher denomination notes may facilitate the
dealings of the black marketeers, the hoarders, the underworld dons and so on and so forth and therefore steps
with caution and with consensus need to be taken.

I, therefore, appeal to the Government to withdraw this particular Bill and try to work out a consensus with the
different sections of his House in the interest of achieving the goals with which we are all concerned.

Thank you.
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>SHRI N.K. PREMCHANDRAN (QUILON): Respected Chairman, Sir, I rise to oppose this Bill. Mr.
Chairman, Sir, we are meeting in this Winter Session of Parliament after a gap of four months. The number of

working days of Parliament has been reduced to 59 from 120. I fully endorse the views which have been
expressed by Shri P.C. Chacko.

What 1s the priority of this Government? Two weeks have gone of this Winter Session. We have discussed
Cotton Ginning Bill, Railways Debts Claim Tribunal Bill, 1977 and, today we are discussing a Bill to print high
denomination of thousand rupees note. So many important Bills are pending before this House. A very important
Bill which would bring very drastic changes in the socio-economic life of masses is pending. I would like to
know from the Minister or from the Government what is the priority of this Government in legislative process,
especially, Women's Protection Bill and Agricultural Workers' Bill. So many other Bills are pending. Even the
IRA Bill is pending. Urban Land Ceiling Bill is pending.

So, it is a harmless Bill in one sense but at the same time, [ would like to oppose this on technical reason which
has already been stated by Shri G.M. Banatwalla. What is the intention of this legislation? There is no bona fide
intention in this Amendment Bill because the Statement of Objects and Reasons very specifically say that this
will facilitate the Reserve Bank of India to issue notes of rupees thousand dominations immediately. The Bill
seeks to achieve the above objective. So, the objects and reasons for the amendment legislation are to print the
notes of rupees thousand denomination. What is the clause which is sought to be amended?

Clause 2 has to be amended. Clause (d) of it says: ""high denomination bank note" means a bank note of the
denominational value of one thousand rupees, five thousand rupees or ten thousand rupees, issued by the
Reserve Bank;"

So, there is a clear contradiction between the aims and objects of the Bill and the amendment sought. For that
technical reason, I say that the intention of the Government to bring this amendment legislation is lacking bona
fide. Therefore, I would like to request the Minister to withdraw the Bill as the aims and objectives of the Bill
are entirely different from the amendment sought.

Sir, in the opening remarks of the hon. Minister, a shocking news has been given that the value of the new
currency note of Rs. 1,000 to be printed will be Rs. 160. With the limited knowledge I have I can tell the hon.
Minister that in 1960, when we went to a vegetable shop or a consumer store with Rs. 16, we would get some
products or vegetables. In the year 1998, if we go to the same shop and purchase the same items, we have to give
a currency note of Rs. 100. So, Rs. 160 have been replaced by Rs. 1,000. So, this is the financial crisis, the
economic scenario of our country. On the 1ssue of price rise, we had a detailed discussion in the last couple of
days in this House. It goes to show the fate of the common people, the working class. What is the benefit of
bringing such a legislation to print Rs. 1,000 notes. What is the benefit that the Government is going to achieve?

It has already been said that there is a shortage of currency of the denomination of one rupee, two rupees and
five rupees. When we MPs, the representatives of the people travel in the tempos and matadors, it is very
difficult to get back the balance amount. When we give Rs. 10, it is very difficult to get back Rs. 5. The currency
of low denomination is now missing in our country. | have got one mutilated five rupees note today morning
from the driver of the matador van. This is the position of the five rupees note. Similarly, two rupees note is not



seen. The Government or the Reserve Bank of India is not concerned about printing of new currency notes of
lower denominations, but they are very eagerly coming with an amendment enabling them to print Rs. 1,000
notes. So, the intention of the legislation is not clear, and it has nothing to do with the common people. So, |
would like to oppose this Bill. I would also urge upon the hon. Finance Minister to withdraw the Bill and to have
a consensus so that it could be amended properly.

>SHRI S. SUDHAKAR REDDY (NALGONDA): Mr Chairman Sir, thank you for giving me this opportunity. |
rise to oppose the Bill, as Member after Member, and many of our senior colleagues have already explained that
the priority today 1s not one thousand rupees notes. Unfortunately, due to inflation which has become a routine
affair in our country, the value of rupee has come down very much.

Today, if we would like to have a cup of tea, a minimum amount of Rs.3 is charged even by a stall owner on the
footpath and if the inflation continues like this, maybe it will be costing Rs. 5 in a year or so. Due to devaluation
of real value of a rupee, it may look that there is a necessity of one thousand rupees notes, but I would like to
appeal to the Government to think of the priorities.

First of all, if the inflation 1s not controlled, they will have to come to this Parliament next year with a proposal
for five thousand rupees notes and thereafter for ten thousand rupees notes. In some countries, there is no value
for the currency notes.

Only foreign exchange has got some value in these countries. They are facing this type of a problem because of
the economic crisis in many of the Asian countries.

Many Members have brought to the notice of the House and the Government the need for supplying currency
notes of lower denominations like Re. 1, Rs. 2, and Rs. 5 which have become scarce in most parts of the country.
The urgency or the priority should be to control inflation and the price rise. These problems cannot be solved by
printing currency notes of the denomination of Rs. 1,000. So, I request the Finance Minister to arrive at a
consensus on this issue. Even the coalition partners, who are supporting the B.J.P. Government, like the
Trinamool Congress led by Kumari Mamata Banerjee and others are appealing to the Government to withdraw
this legislation.

On behalf of the CPI, I also appeal to the Government to reconsider its proposal and to withdraw this Bill. They
should try to arrive at a consensus. Once again, I repeat that the most important priority of the Government
should be to control inflation and the price rise, and not the printing of currency notes of the denomination of Rs.
1,000.
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disturbing us now? There is no need for you to talk like this. It would be better if you understand this.
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